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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

RJA “No +28 9/2001
IN \
0A No-#8139/2000

o’

New Delhi thisthe 2/ = day of AULUST i 2001,

HON'BLE MR,S.R.ADIGE VICE C HAIRMAN(R).
HON'BLE DR.AZVEDAVALLT MEMEER (3)

Sm ti'Gurbax Kaplash,

W/o sh.Jaswant Singh, '

R/o M-8, Prasad Nagar, .
New Delhi=5 eeeosoApplicants

Alersus
14 pelhi Administration

through

Chief Secretary,
Raj Niuasy

Blhid

il

24! The Secretary of Education,

Delhi Administration,

P:id SecttiDelhi

3. The Director of Educationy
Delhi Adninistration’y
01d Secttd, |
Del hif oe. . RESpONden ts,!

ORDER(BY CIRCULATION)

SaRGAdige, YC(A)i

Perused the RA;
2, ' Nome of the grounds contained therein bring it

within the scope and ambit of Section 22(3) (F) A.T.Act

read with Order 47 Rule 1 CPC under which alcne any

order/decision of the Tribunal can be revieuedﬁ

3. The RA is rejectedil @ f
nAﬂayﬂ -
’Mf’il/ At
( DR,ALVEDAVALLT ) (S.R.ADICE )
MEMBER (3) VICE CHAIRMAN(A)%:
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